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As a result of this accident.  persons were 
killed on the spot and 10 sustained grievous 
injuries of whom one died in the hospitaT 
bringing the total number of deaths of 7. Of 
the remaning 9 grievously injured persons, 8 
were admitted in the Lok Nayak Jaiparkash 
Narain Hospital and one in Northern Railway 
Central Hospital. 11 more persons with simple 
injuries were admitted in Northern Railway 
Central Hospital. In addition, about 49 
persons who sustained trivial, injuries like 
abrasions, bruise etc. were discharged after 
first aid and were allowed to eontinue their 
journey. 

General Manager, Northern Railway, 
accompanied by a number of Railway Doctors 
and other senior officers of the Northern 
Railway rushed to the site to supervise relief 
and rescue operations. Chairman, Railway 
Board and Member Traffic visited the site. 
The Minister for Railways accompanied by 
Railway Board officials also visited the site 
and met the injured in both the hospitals. 

The Minister for Railways has sanctioned 
an ex-gratia relief of Rs. 5,000 to the next of 
kin of each of the dead and to those whose 
limbs may have to be amputated. Other grie-
vous injury cases and simple injury cases will 
be given an ex-gratia relief of Rs. 1,000 and 
Rs. 500 respectively. This is in addition to the 
ex-gratia payment sanctioned by the General 
Manager, Northern Railway. 

The Commissioner of Railway Safety, who 
is an independent authority working under the 
administrative control of the Ministry of 
Tourism and Civil Aviation is commencing 
his inquiry to-day. 

THE BUDGET   (RAILWAYS)   1980-81 
GENERAL    DISCUSSION—contd. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Now, the Railway Minister will 
reply to the debate. You can speak sitting. 

THE MINISTER OF RAILWAYS (SHRI 
KAMLAPATI TRIPATHI): Thank you, Sir. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, we have been receiving reports, very 
disturbing reports, from Uttar Pradesh that the 
pro-tem Speaker is functioning as a regular 
Speaker And the legislative business is being 
conducted, which is a violation of the 
Constitution. 

SHRI SHYAM LAL YADAV (Uttar 
Pradesh):  Sir, he cannot raise it. 

SHRI G. C. BHATTACHARYA (Uttar 
Pradesh); Why cannot he raise it? We are 
representing the States. They are violating the 
Constitution. They are trampling the 
Constitution.      (Interruptions). 

SHRI BHUPESH GUPTA: Sir, we would 
like to know the position. We are told that the 
oath is not being allowed to be taken. 

SHRI SHYAM LAL YADAV: Sir, how 
can he raise it? 

SHRI BHUPESH GUPTA; Government 
should let us know the position. 

SHRI G. C. BHATTACHARYA: There is 
a violation of the Constitution. 

SHRI SHYAM LAL YADAV: Sir, you 
should not allow this. 

SHRI G. C. BHATTACHARYA: My 
friend does not know the procedure.   
(Interruptions). 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): You all sit dawn, please. Mr. 
Gupta, you are raising a matter. 
..(Interruptions). I am on my legs. You all sit 
down, please. Mr. Gupta, you are submitting a 
matter regarding another Legislature. 
Therefore, if you want to raise it, I think, 
some sort of a notice should be before me for 
consideration whether the permission can be 
given or not. You kindly give a notice. That 
will  be considered.    Otherwise .  . -. 
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SHRI BHUPESH GUPTA: We have    
given a notice. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): ... I don't think it 
will be proper to raise it. You give a 
notice .  .  . 

SHRI SHYAM LAL YADAV: Sir, 
how can he raise it without a notice? 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): And that will be 
looked into. Now. Tripathiji. 

SHRI BHUPESH GUPTA; We have no 
objection to what you have said. But, 
suppose, Sir, a strange thing takea place. I 
have to bring it to your notice 
immediately. I will give the notice also. I 
have done both the things. I have been 
getting reports of two things. The pro-tem 
Speaker is functioning as a Speaker. 

SHRI SHYAM LAL YADAV: Again 
he is mentioning it, Sir. (Interrup-.tions). 

SHRI G. C. BHATTACHARYA: 
They are conducting the business. 

SHRI SHYAM LAL YADAV; It is 
not fair that he should raise it .  . . 

(Interruptions) 

THE VlCE-CHAJRMAN (SHRI 
DINESH GOSWAMI): "Nothing will go 
on record. 

(Continued speaking) 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); Nothing i« go-
ing on record. I have stated that if 
somebody wants to raise it, he must 
give notice because this concerns 
another Legislature. And unless I get a 
notice, unless the Chairman gets a 
notice, I don't think any decision can be 
given on that. You kindly give a formal 
notice. That will be looked into. Now. 
Tripathiji to reply to the Debate. You 
can speak sitting because you have got   
»me trouble 
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second class fare in mail and express trains, 
both of which have been iR-creased. Only 
one concession hag been announced by him 
in the other House. This House also should 
have its share of concessions. 

SHRI    KAMLAPATI    TRIPATHI: 
Thank you for your suggestion. 

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): I am appealing to 
the tanner Leader of Opposition to announce 
some concessions regarding season    ticket*    
and 
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SHRI A. G. KULKARNI ((Maharashtra) : 
Sir, I only want to make a small request to the 
honourable Railway Minister. It is a very 
small and innocuous request. In the running of 
the Mahalakshmi Express between Kolhapur 
an^ Bombay, there is some scheduled timing. 
Unfortunately, because of the adamant 
attitude of the South-Central Railway 
administration at Miraj, this train, which 
usually has to leave at 11 p.m. now leaves, 
Sir, late by one to two hours in order t0 
connect the Bangalore-Maha-lakshmi. Then, 
Sir, this is BG and that is MG. If I raise the 
problem of BG, the Minister will say that 
there is no money, and I can understand it. 
But, for the sake of convenience, they can do 
one thing. This train can serve well Ratnagiri, 
Konkan, Kclha-pur, the hinterland of Bombay 
and it can reach Bombay and come back on 
the same day. I would only like to tell the 
Minister that there are two difficulties. One is 
at Miraj. It waits there for about two hours or 
so. 

SHRI K. CHATHUNNI MASTER 
(Kerala): Sometimes for more than two hours. 

SHRI A. G. KULKARNI; You also come 
from that area? And, Sir, it waits sometimes at 
Kalyan also. It reaches Kalyan after 7.30 and 
straightway there is an announcement that this 
will leave definitely after 10 o'clock. I want an 
assurance from the Minister in this regard. 

SHRI NARASINGHS~'PR ASAD 
NANDA (Orissa): Sir, two points had been 
made to which there is no reply from the 
honourable Railway Minister. Firstly, only 
0.15 per cent is being spent for passenger 
amenities out of Rs-. 760 crores proposed to 
be spent during this Budget year. Only, five 
crores are being invested tor passenger 
amenities. Now, Sir, the honourable Railway 
Minister is saying that they are spending on 
passenger amenities and he is showing sym-
pathy towards the passengers. I only want to 
ask him one thing: Is he going to increase the 
allocation for this? Unless he increase it, 
increases the Plan allocation, however much 
he may say, it will not be of any use. 
Secondly, what other efforts is he going to 
make to reduce the operational cost from 90 
per cent downwards so that they can save a 
little more money and carry on with their 
programme of expansion and modernisation? 
Otherwise, Sir. they will remain only slogans 
lfite any other slogan and you cannot expand 
the railways by slogans. You have to do 
things. 

SHRI A.  G.    KULKARNI;     Sir, I want 
a reply from him to my point. 

SHRI NARASINGHA PRASAD NANDA: 
It seems there is no reply from the Minister. 
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I STATUTORY RESOLUTION, SEEK-
ING DISAPPROVAL OF THE BANK. 

ING COMPANIES (ACQUISITION AND 
TRANSFER OF UNDERTAKINGS) 
ORDINANCE, 1980 (No. 3 OF 1980) 

II.     THE    BANKING     COMPAND3S 
(ACQUISITION AND TRANSFER OF 

UNDERTAKINGS)  BILL, 1980 
THE VICE-CHAIRMAN (SHRI DINESH 

GOSWAMI): Now we come to the next item: 
Statoury Resolution seeking disapproval of 
the Ordinance and the Banking Companies 
(Acquisition and Transfer of Udertakings) 
Bid, 1980. Both of these will be taken 
together. 

SHRi JAGDISH PRASAD MATHUR 
(Uttar Pradesh): Sir, I beg to move the 
following Resolution: 

"That thi8 House disapproves the 
Banking Companies (Acquisition and 
Transfer of Undertakings; Ordinance, 1980 
(No. 3 of 1980) promulgated by the 
President on the 15th April,  1980." 
THE MINISTER OF FINANCE (SHRI R. 

VENKATARAMAN): Sir, I beg to move: 
"That the Bill to provide for the 

acquisition and transfer of the undertakings 
of certain banking companies,  keying 
regard to their    size, 

resources, coverage and organisation, in 
order further to control ike hieghts of the 
economy, to meet progressively, and serve 
better, the needs of the development of the 
"economy and to promote the welfare of the 
people, in conformity with the policy of the 
State towards securing the principles laid 
down in clauses (b) and (c) of article 39 of 
the Constitution and for matters connected 
therewith or incidental thereto,, as passed by 
the Lok Sabha, be  taken  into 
consideration." 

[The Vice-Chairman,    (Shri R.    R. 
Morarka) in the Chair]. 

Sir,  as hon.  Members are     aware, 
Government had nationalised in July, 1969,  
14 major commercial bauks incorporated in 
India each with deposits exceeding Rs.   50  
crores in  order to gain   control   over the   
commanding heights of the economy for 
the attainment of national and economic 
objectives.    It  had     then been visualised 
that public ownership of these banks would 
help in more effective mobilisation of 
savings and their channelization  for 
productive purposes. Since nationalisation,    
the   performance    of these banks has been 
very creditable. Bank    services have 
grown    rapidly, particularly in the    
hitherto     under-banked rural and semi-
urban    areas, and... 

SHRI A. G. KULKARNI (Maharashtra); 
Which bank has increased? 

SHRI R. VENKATARAMAN: The number 
of branches of public sector banks has 
increased from 6596 in June 1969 to 25,028, 
including those of the Regional Rural Banks 
as at the end of December, 1979. Out of these, 
the number of branches in rural areas came to 
about 47 per cent, in semi-urban areas 24 per 
cent, in urban areas 15 per cent and in 
metropolitan areas about 14 per cent. The de-
posits of the public sector banks have also 
increased from Rs. 3871 crores to Rs. 25,977 
crores during this period. 


